I N THE SUPREME COURT OF | NDI A

ClVIL APPELLATE JURI SDI CTI ON

. A NCS. 7-9

I'N

ClVIL APPEAL NOS. 992-994 OF 2010

M S MADHUSUDAN RAYONS P. LTD. & ORS. APPELLANTS
VERSUS
COWR. CEN. EXC. & CUS. SURAT- | RESPONDENT
ORDER
I. A Nos.7-9, i.e., applications for restoration of appeals

are allowed and the appeals are restored to the file, subject to

payment of Rs.2,000/- before the Suprene Court Enployees' Mitual

Wl fare Fund within two weeks' tinme from today. Meanwhi l e, the
statenent of case nmay also be filed. If the directions aforestated
are not conplied with, then the appeals wll stand autonmatically

di sm ssed without reference to the Court.

Ordered accordi ngly.

................... J.
(H. L. DATTU)

NEW DELHI ;
APRIL 20, 2012
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